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get the impression that this Govern-
ment is as good or as bad as the Cong-
ress. Government which allowed the

Lokpal Bill to lapse, not cnce but
twipe. )

SHR] RAVINDRA VARMA: I am
very surprised that the Hon. Member
said that the Government is dragging
its feet or limping, The hon, Mem-
ber knows that urgent financial busi-
ness has to be transacted by us, and
this has to get precedance I have said
this more thap once in the House. If
the hon. Member believes, in repeti-
tion, I will say this, that these two
Bills will be given priority. The in-
fention of the Government ig to see
that the Bills which he referred to,
are passed in this Session itself,

SHRI HARI VISHNU KAMATH:
Very well.

Mr. SPEAKER: Now we shall Rass
“m to Matters under Rule 377.

SHRI JYOTIRMOY BOSU: 1 am
forry to say that you in your wisdom
have not selected the notice on Gar-
den Reach Workshop, Rs. 15 crores of
lass is involveg due to the strike...

MR. SPEAKER: We have discussed
such matters a number of times. Not
week by week,

SHR! JYOTIRMOY BOSU: But it
has not produced any effect on the
Government, Ry 15 crores will be

fost,

MR. SPEAKER: I am sorry; I can-
"ot give you opportunity every dey.

SHRI JYOTIRMOY BOSU: No, Sir,
You are giving me daily allowance;
You have to hear me every gay! 7

MR, \KER:  Order please.
Matter; under 'Rule 877. Shri
Ty, TR
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MATTERS UNDER RULE 377 .

(i) REPORTED DELAY IN PURCHASE oF
WEEAT BY TRE F.CIL 1% MapRYA
PRrADESH,

st nex o (Fafiw) : [

W, § AT wwta & frw 377
& wefier wfawrsarire o wgea & formt
faww W ST At g —

W WA § R w7 gHdT ey
115 T9% Afey frew wfiva e &1
TF @ ag sy farer & frar T,
Fife weasrw €Y wfedt § iF o) qrow
#ﬁ%m.m%amwz‘rm
¢ 7 7y fiv v aw fet WY wowTar.
A ¥ AF w7 W wrow §
fivar §, ww fiv waawdw & fafaw,
‘ﬁ‘ITiT. m: TN, m‘tv m"
o3, wwYEm i wive HiEwt § ey
wrat ¥ g faowwy sfafer wr wr 80

wfeal ¥ wiy A F w7 0w ¥y
wm wfrer 115 o iy frew &
W ¥ o &1 O oF T
firarr et oY q&0 & Wt SR
I ¥ R faw §, =it oud g
AR QO W ¥ oY et it &)
T geeTe e daf o wrrrE g
¥ 1w sifedt § @ 100 w0 wfy
forrze o faw gr & 1 Tod Y Y
gk sdm A orerrdg &
Teit # frowz w1 &0

wrehT W@ fom fregw W@

‘iarts TG O oW HEANAW F g

Fretfr e it g | wwere
2 T e ¥ e wr ey



Matters Under

[ Ty 7Y)

gt Y Ty v & gads qait A
Yo w7 977 frat ) fas @y adft ar
W NI e weR

afz et §F a0y weRw §
oo STeew A€t Y ok ot 7 samew
ot o ¥ aw il | A 1 wifew
wada e 7 fas o Fwreor fewrt
# dgz v ¢ ey syre &, A finel)
€Y GAT 4% Wi AT )

wa: wiy wefr & Ar frdaw B e
& aueTer wTeAIe @ o fom wF e
& i 4 sreasder WY WP¥AT % A wdrgn
srew w3 aer qF # ATeay & wremw
¥ Foarr fearat w7 #F are ad ¥ 115
Ty iy Fexzer & wor wra & fawr §,
37 wter arfagie oY syarear ) ond

{ily REPORTED STXIKE BY TRADERS AND
COMMISEION AGENTS IN NIzAMA-
BAD AGRICULTURAL MARKET IN
ANDHRA PRADESH DUE Y0 NON-
SUPPLY OF RAILWAY WAGONS,

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, under Rule 377,
1 wish to mention the following mat-
ter of urgent public importance:—

Since 9-4-1079, the Traders wand
Commission asents in Nizamabad
Agriculteral Matket in Andhra Pra-
desty have been on strike s a protest
against the non-supply of wagong by
the South Central Railwiays. The
abrupt closure of the markefs has re-
sulted in utmost hardship to the far-
merg, in five districts of the Telengana
region in Andhra Pradesh, in the dis-
posal of their produce.

Thousands of ftarmers are forced 1o
make distress saleg to avoid further
sufferings; Urgent intervention by the
Central Government and Raflway is
néeded to ensure immediate and ins-
tant aliotment of wagons on _high
privrity to relieve poor kisans. Delay
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in the matter will create chaos and
unrest with disastrous consequences.

The hon. Minister for Railways may
kindly take immiediate steps for the
allotment of wagons on high priority.

(iil) REPORTED RELAY FAST BY TAE
JawaHARLAL Nguaru  UNIVERSITY
STAFF ASSOCIATION.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, 8ir,
an unwanted situation has developed
in Jawabharlal Nehru University since
the members of JNU staff association
are on rclay-fast from Tth April 1979,
The Jawazharlal Nehru University stall
association gave a notice to the Vice-
Chancellor on 24-3-1979 that if their
long pending problems are not gsolved
in a weak’s time, the Jawaharlal
Nehru University staff association will
resort {o direct action and accordingly
cn 7th April, 1979, the reluy-fast had
been started in front of Vic«-Chancei-
lor's office. The Vice-Chancelior s
reluctant to fulfil the demands of
the Karamcharis.

Among the nine demands put for-
ward by the Jawaharlal Nehra Uni-
versity stail association, the most im-
portant demand is that selection grade
{(which was in force in Jawaharlai
Nehru University from 19877) should
not be discontinued. Thiz selection
grade is given only to those employees
who do not have any avenue of promo-
tion throughout thefr fife time. THe ca-
tegories of staff covered through gelec-
tion grade included class IV gtaf?, dri-
vers, engineering staff etc.

University of late have spent a. few
lakhs of rupecs on lunches and dinners
served during the semifnars, but thev

cannot give Rs. 8/- extra per month

to each Clasg IV employee it the
form of gelection grade,

The selection grade was introduced
atter the recommendations of a Com-
mittee in which staff and administration
had equal reprefentation. Thin Was
subsequently ratified by the executive



